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REPORTED REMARKS OF HOME
MINISTER, SHRIBUTA
SINGH, AGAINST CHIEF
MINISTER OF ANDHRA PRADESH—
Contd.

SHRI MURASOLI MARAN (Tamil Nadu):
Madam Deputy Chairman, as Mr. Advaniji
has put the other day, this Council of States
has been converted into the Legislative
Assembly of Andhra Pradesh, and we have
been discussing the conduct of the Chief
Minister of Andhra Pradesh who is not here to
defend himself.

We are also discussing the judgement of
the intellectual Judge, according to the words
of our old friend. That judgement was quoted
and quoted several times. Even though many
have pointed out that there are differences
between the petitioner's complaint and the
Court's decision, I should appreciate the

efforts on the other side. They have
succeeded in
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putting on record almost all the complaints of
the petitioners in the name of the judgement.

But, Madam, the outside world and the
enlightened public opinion are not native and
foolish enough to believe what they have
said. Here is 'THE TIMES OF INDIA"
editorial. It has vividly described what they
have done. It says:

"Mr. P. Chidambaram indulged in a
falsification by trying to pass off the
petitiontr's complaints as part of the High
Court's judgement in the aforesaid cases."

So, that is the view of the enlightened
public opinion.

THE MINISTER OF HOME AFFAIRS
(SHRI BUTA SINGH): What is your
opinion? Is it not a judgement?

SHRI MURASOLI MARAN: I am not
here to give my judgement. I was reading the
editorial of 'THE TIMES OF INDIA" about
which the hon. Minister has spoken
yesterday.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND THE
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM): He has elaborately
explained it yesterday. He has replied to it.
(Interruptions) You say whether the
complaints were answered yesterday or not.
That is why he wants to know your views.

SHRI MURASOLI MARAN: We will
discuss it outside the House. This way my
time in the House is being wasted. People
will decide it. That is why I say the Times of
India" is one example of the enlightened
public opinion.

SHRI BUTA SINGH: People have de-
cided. I want you...

SHRI P. CHIDAMBARAM: They
have decided in our favour.

SHRI V. GOPALSAMY (Tamil Nadu):
People have decided in Haryana also.

SHRI P. CHIDAMBARAM: The only way
the DMK party can take consolation
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is by advancing this arithmetic jugglery. This
is the only way they can explain their
continuous defeat in elections in Tamil Nadu.

SHRI MURASOLI MARAN : For the past
20 years you are not there in Tamil Nadu.

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh): You are riding on the
shoulders of the AIADMK.

SHRI V. GOPALSAMY; You had been
thrown into the dustbin in 1967. Twenty years
back you had been thrown into the dustbin.
You will never come back. You have been
buried deep. (Interruptions)

SHRI MURASOLI MARAN; The
Congress Party in Tamil Nadu is a strange
creature and it has no legs to walk. They have
to ride either on the shoulders of DMK or
AIADMK. It has been their history.
(Interruptions)

SHRI V. GOPALSAMY: Their fate
has been sealed totally in Tamil Nadu.
Their party is totally doomed in Tamil

Nadu. (Interruptions)

SHRI MURASOLI MARAN: Please
permit ms to go to Guntur. (Interruptions)
Madam, nobody objects to Mr. Buta Singh
visiting Andhra Pradesh or any other place,
but the question is whether the Home
Minister of India could go there and utter the
statements  which have appeared in
newspapers. The same newspaper has
editorialy given its views about the speeches
and activities of Mr. Buta Singh. I am quoting
the editorial of the NEWSTIME. It says:

The Union Home Minister, Mr. Buta
Singh, if his speeches in Guntur are taken
to reveal a man and his mind, is a slur on
the public life of the country.

This is what the NEWSTIME lays.

SHRI BUTA SINGH: Hell with it. How
can anybody pass judgements without having
any proof? I am coming to
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it.  Unfortunately, everybody is trying to
throw mud. (Interruptions)

SHRI V. GOPALSAMY: Mr. Home
Minister, you have already been bulldozed in
Guntur.

SHRI BUTA SINGH: I will come to
Madras in the next election.

SHRI V. GOPALSAMY: It will help us.
We know you will never go back to Punjab.

SHRI PARVATHANENI UPENDRA: It
will cost your party 20,000 votes, each day of
your visit will cost you 20,000 votes
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SHRI PARVATHANENI UPENDRA: I
will give an offer to the Home Minister. If he
denies, all the speakers on this side will
withdraw.

SHRI BUTA SINGH: I am not here
to yield to such threats.

SHRI MURASOLI MARAN: Itisnota
threat.

st T ww myEEmit ;. SeEnd
v R FE G frzs”, B sw
e T2T avr & fr 0z ww dwfes
& { =)



305 Reported Remarks of
Home Minister

st gz fag : 4 &1 wAwe
F g 1F ug WA A7 IW Oagd
W wel @ %% ax-feewdr €7 79 8
odl sar fmT 7 gr ) W g
T4 A F, 990 F@m ara, faee
qq feaz ag v #
FwEar @y Fg f& & oW
g ! I AT wArE@ ] ER000
I have to make a reply. You have levelled
serious charges. (Interruptiom) He has called
me indicent, uncultured and uncivilised. I have
to reply. Why I was sitting here all the time? It

is just not listening only to the sermons from

Advaniji. I will have to pay back in the same
coin now.

SHRI MURASOLI MARAN: Madam, the
House has not seen such a situation ever
before. (Interruptions)

SHRI P. CHIDAMBARAM: You have
created it.

SHRI MURASOLI MARAN: You have
created.

Madam, we are discussing some of the
remarks which have been uttered by the Home
Minister and which have appeared in the
press. Had he intervened and told this House
that he did not speak like that, we would not
have opened our mouths at all. We would
have amended our criticism according to his
argument. But yesterday the Minister of State,
Mr. P. Chidambaram has intervened. Instead

of him, Mr. Buta Singh could have
intervened.

SHRI P. CHIDAMBARAM: There are
several people who want to speak.

[ 81 DEC. 1987 ]

THE DEPUTY CHAIRMAN; Mr. Maran,
please look at me.

SHRI MURASOLI MARAN: You have
wasted our time. (Interruptions) For the last

three days you have misused, the time of this
House.

THE DEPUTY CHAIRMAN; Since you
have used the word 'misused’, I just want to
remind you that when Mr. P. Upendra first
came to the Chairman and asked him to allow
him to raise this matter, the Chairman said

that first he will find out from the Minister
and asked Mr.
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Upendra to wait till such time. But Mr.
Upendra was not ready to wait and im-
mediately he wanted to raise the matter.

SHRI PARVATHANENI UPENDRA: No,
no. You are misrepresenting it. I got a slip
from the Chairman that my request for special
mention was kept pending. I kept quiet. But
afterwards he consulted the Prime Minister
and I do not know what instructions he gave.
Afterwards the Chairman has sent his
approval for my special mention.

SHRI BUTA SINGH: Madam, I was told
that there is going to be a special mention and
I have to be present in the House.

I came
here. (Interruptions)

SHRI PARVATHANENI UPENDRA
You might not be knowing, I got two slips on
that day. The first slip said that my special
mention was kept pending. Afterwards after
consultations with the Prime Minister the
Chairman gave his permission.

SHRI BUTA SINGH: I was told that there
is going to be a special mention and I have to
be present here and I came. As soon as
filibusters from my friends started, most of
the Members said that it is a matter for
debate. (Interruptions)

SHRI PARVATHANENI UPENDRA :
Other Members also wanted to associate with
my.. .(Interruptions)

SHRI BUTA SINGH; It was here and in

this House (Interruptions) ... and I accepted it
as a debate. It is not my argument.

THE DEPUTY CHAIRMAN; Please

cooperate with me. (Interruptions) Mr Maran
please continue.

SHRI MURASOLI MARAN: You
should compensate my time because of
these interruptions. My time has been
taken away.

THE DEPUTY CHAIRMAN: Five
minutes more.

SHRI MURASOLI MARAN; Thank you.
Madam, this is a question of norms and
healthy traditions. In the Ministry of Home
office one can see the potraits of Sardar
Vallabhai Patel, first Home
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Minister of India and Rajaji who later became|
the Home  Minister of India. Madam,
potraits are there not as mere antiques.
They are there to get inspira-iron and
emulation. It is my humble opinion that
a successor of Sardar Valla-bhai Patel and
Rajaji should not behave in this fashion. I
believe that we cannot remain as a great]
democracy if we do not follow certain norms|
and healthy conventions. Right from Pandit
Nehru's time, no Prime Minister went for|
election campaign for a by-election. It was
followed by Lal Bahadur Shastriji and
then by Mrs. Indira Gandhi.
(Interruptions) 1 do not know. I am under
the impression that the Prime Minister does|
not go for single bye-election if there is a bye-
election in a State. Now the question is. this is|
the first time in the history of India when a
herd of Ministers went for Zila Parishad
elections. After all, it was Zila Parishad
election. What was at stake? Nothing at
all.  They have won the election but what is|
the gain? Has Mr. N. T. Rama Rao lost his|
Chief Ministership? They have retained that
seat with reduced maojrity. For this purpose, a
circus went from Delhi to Guntur. This has|
happened for the first time. It has never
happened before. The Home Minister of India
has very important and critical functions. ~ He|
is supposed to be the symbol of the unity of|
India, guardian of the communal harmony and|
is in charge of  harmonious Centre-States|
relations. But, Madam, forgetting all these
things, he went to Guntur and behaved like a
super policeman brandishing threats against the
Chief Minster and the Government officials.
The mportant point is our founding fathers of he|
Constitution have provided for a fede-al polity|
and therefore it Is provided in he Constitution|
that the Centre may be uled by one party|
whereas the States may e ruled by different]
parties.  Thtrefore. re expect, certain graceful
behaviour, certin norms and healthy|
conventions, from lim.  Otherwise, we will
be guilty of itting at the roots of]
democracy  and deralism. Madam if we
look at his leeches, it is very clear that]
this Governmnt has once again chosen a
confronta-onist course vis-a-vis the States
ruled

[RAJYA SABHA]
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by the Opposition. Look at the speech
which Mr. Buta Singh has made. Accord
ing to the amended version of Mr. Buta
Singh, the Chief Minister of Andhra Pra
desh was supporting forces which were
working against the interest of the nation.
I would like to ask the Home Minister
who were these forces and if these forces
are against the interest of the nation, why
are you permitting them to function? Is
it not your duty to put them behind bars?
What action have you taken? Madam,
just because Mr. N. T. Rama Rao destroy
ed the fortress of Congress (I) in Andhra
Pradesh and helped in the came way in
Haryana...... (Interruption).

THE DEPUTY CHAIRMAN; Please
conclude now. Your five minutes are over
now.

SHRI MURASOLI MARAN; The
Hon'ble Home Minister and his party are
accusing him. I would say, this is a most
irresponsible statement to say the least.
Madam, it seems that the Home Minister
has simply forgotten or does not know that
the Constitution has provided for division
of powers between the  Centre and the
Stales. In the Seventh  Schedule, there
are three lists. Some powers are given to
the Centre, some powers are given to the
States and some powers are in the Con
current list. But he has stated, "We, the
Centre, may have to seriously think of the
drastic step of taking over all the develop
ment works." Madam, I would like to
ask the Home Minister, how are you going
to do it? Are you going to amend the
Constitution to make India a unitary
State? I would warn, you do it and see
the result. Even your own Congress-ruled
State will not allow you to do it. Madam,
then another atrocious thing.......... (Inter
ruption ).

THE DEPUTY CHAIRMAN: Your
time is tip now. Please conclude now.

SHRI MURASOLI MARAN; Madam, my
time was taken up by interruptions.

THE DEPUTY CHAIRMAN; If you go on
like that, it will never conclude. I allowed
five minutes to you. Now fire minutes are
over. Iam looking at th*
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watch.  (Interruptions). After all, yon
have to conclude. Otherwise there would
be no end to it. (Interruptions). 1 can
fix up a time for starting ...........

SHRI MURASOLI MARAN; The Home
Minister summoned the district administration
and police officials to the inspection
bungalow and gave them instruc-ions.
Madam, look at the fall of stand-dard. What a
fall it is! The Home Minister of India is
summoning the district officials and police
officials, local police officials, and giving
them instructions. What kind of instructions
are they? Oral or written? Madam, look at the
abysmal fall of standard from Sardar
Vallabhai Patel to Sardar Buta Singh.
(Interruptions) It is shameful. This is nothing
but a bullying tactic. I go further and accuse
that this is a conspiracy to paralyse the State
administration of the Constitutionally elected
Government. Madam, here is the climax. He
says, "your Chief Minister is standing in the
dock before the High Court today. I am told
he has two weeks to prove his innocence."
Madam, I would like to ask the hon. Minister:
What does it mean? Who was given the two
weeks ultimatum? Ts Mr. Buta Singh
claiming that he is privy to what the High
Court is going to do? Has he got a phone call
from the High Court?

SHRI PARVATHANENI UPENDRA:
Two weeks had been given to file a counter-
affidavit. A counter-affidavit had already
been filed on 4th December. This is for his
information.

THE DEPUTY CHAIRMAN: Now,
conclude, please.

SHRI MURASOLI MARAN: You have
burnt your fingers in August 1984. The entire
world laughed at you. Now you want to try
that trick back. So far, State Governments
have been dismissed unceremoniously and
unconstitutionally for more than eighty times.
(Interruptions) 1 would say, with pride, that
Mr. N. T-Rama Rao is the only Chief
Minister in the whole of India, in the whole of
history, who staged a come-back by being re-
installed as the Chief Minister by the
Governor because of the people's power. The
Congressmen are like Bourbons. They do not
learn anything and they do
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not forget anything. I would just conclude by
asking one question. Do you know who
created the Telugu Desam? It is not Mr. N. T.
Rama Rao. I would say the Telugu Desam
was created by Mr. Rajiv Gandhi. The
moment the late, lamented, Chief Minister
Mr. T. Anjiah was insulted and left to cry like
a child in the Hyderabad airport, the self-
respect or 'suyamariyadai, of the six crores of
people of Andhra Pradesh was aroused and
that created the Telugu Desam. (Intemiptions)

SHRI VISHVIJIT PRITHVUIT SINGH
(Maharashtra): It is an insult to a very
honourable Minister of the Government of
India who is deceased. I take strong objection
to this. (Interruptions)

SHRI MURASOLI MARAN: It isa
salute to him. (Interruptions)

SHRI V. GOPALSAMY; He has not said
anything discourteous.

SHRI VISHVIIT PRITHVUIT SINGH: I
will not stop... (Interruptions) 1 have to say
something.  (Interruptions)

SHRI V. GOPALSAMY; Then, you could
not speak here. We will not allow you.
(Interruptions)

SHRI MURASOLI MARAN; This has
happened in West Bengal also. (In-
terruptions)

SHRI VISHVIJIT PRITHVIIT SINGH: He
has criticised Sardar Buta Singh. In the next
sentence.. .(Interruptions)

SHRI PARVATHANENI UPENDRA:
Mr. Buta Singh is going to speak, of course.
Let him reply. (Interruptions)

THE DEPUTY CHAIRMAN: I will go
through the records. If there is anything
unparliamentary, I will remove it.

SHRI PAWAN KUMAR BANSAL:
(Punjab): It is also the duty of the Member
speaking that he must not use discourteous
words towards. It is not in good taste.

SHRI PARVATHANENI UPENDRA: We
have more respect to Mr. Anjiah than your
leaders.
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THE DEPUTY CHAIRMAN: Please
conclude now.

SHRI MURASOLI MARAN: The same
thing happened in West Bengal also. During
the last election, the hon. Prime Minister went
there and said that the old man Jyoti Basu
should retire. Then the people of West Bengal
massively voted for the Left Front. Therefore,
I would advise them to have tolerance, to
have patience, to adopt a federal spirit. Now,
it seems they want to adopt a new strategy.

THE DEPUTY CHAIRMAN; It will not
go on record.

SHSI V. GOPALSAMY: Why? Thero is
nothing unparliamentary.

THE DEPUTY CHAIRMAN: How to stop
him? You tell me. Yes, conclude now.

SHRI V. GOPALSAMY: Yesterday how
much tme did the Members of the Cong_
ress-I take?

THE DEPUTY CHAIRMAN: There were
interruptions. That is why I wave tho time.

SHRI MURASOLI MARAN: I am
finishing in half a minute. Please allow me.

It seems they want to adopt a new strategy
this time. They want to segregate Mr. Rama
Rao and throw stones and mud at him. I am
afraid the courts of law may be used as
weapons. But I warn them: If you want to use
surreptitous methods to dislodge him once
again, not only the people of Andhra Pradesh
but the entire demoratic India will rise against
you and rise in favour of NTR.

SHRI PAWAN KUMAR BANSAL: Why
are you taking exception to any one taking
resort to courts?

SHRI VISHVIIT PRITHVIJIIT
SINGH: Madam Deputy Chairman, it is with
a great deal of pain that I rise to speak on this
subject...

AN HON. MEMBER: Then don't speak.

SHRI VISHVIIT PRITHVIJIIT
SINGH: You cannot stop me: I will speak.
The cause of the pain that I have is the
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fact that we have had elections in this country
for many, many years, we have had election
speeches, we have had leaders from the
Centre, we have had Chief Ministers, going to
different States giving speecnes, saying and
using all kinds of acrim nrous expressions
because that is part of the cut and thrust of
election speeches; when you go for election
speeches, you obviously don't go to praise
your opponent. In spite of that, in spite of
reports appearing in the press, whenever
people have gone, this stage has never reached
where people have started protesting. We
never proested when NTR went to different
parts of the country. Sardar Buta Singh went
to Andhra. Pradesh on a private election tour
in his capacity of a Congress worker, as was
made clear by the honourable Minister of
State for Home, Mr. Chidambaram, yesterday.
He had gone there in his per-sonal capacity. It
is a visit which is normally ignored by the
Opposition in Parliament. But now I find it
horrifying that the House has spent for the last
three days hours and hours on this. What for?
And there also you see the pattern. If you see
the ratio between speech and intrruption or
between interruption and speech, it is more
than 5:1. That is the kind of situation we are
now in. How horriffic? Why must we reach to
such a thing in such way? I want to tell the
Opposition, take a page from out of a book of
Mr. Rama Rao himself, your Chief Minister of
Andhra Pradesh for whom I have tremendous
respect. Mr. Rama Rao himself had an alte-
cation with Mr Shiv Shanker. I was there. I
accompanied the honourable Prime Mintser
on that visit. I was not present on the spot but
I was there in the vicinity, and let me tell you
that the honourable Chief Minister did not
react to it: he showed his maturity of mind and
did not react. There was an altercation
whether this thing was right or that thing was
rieht. And I don't sav who is right and who is
wrong. Shri Shiv Shanker de-finifplv used
certain expressions for the Chief Minister. T
don't want to repoat them here But the
honourable Chief Minister did not ask for a
discussion In Parliament, did not do all kinds
of things, nothing of the sort, because he had
the
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maturity of mind not to react to it. I am sure
that this reaction here is a localised effort by
the leaders of the Telugu Desam Party here. I
would like to tell you, I am going to quote
now from the honourable Chief Minster's
speeches. I am quoting from only one
speech. I have heard all kinds of things being
said here that the Chief Minister said that,
this. I just want to quote from a speech of his

SHRI PUTTAPAGA RADHAKRISHNA
(Andhra Pradesh): What is the relevance of
quoting NTR's  speeches here?

SHRI VISHVIIT  PRITHVIIT
SINGH: I have not said anything

(Interruptions).

THE DEPUTY CHAIRMAN: No dis
turbance, please (Interruptions) ................

SHRI  VISHVIIT PRITHVIIT
SINGH: I have not said anything at all
which should be construed as objection-

able ......... (INLEFTUPLIONS) .o
I have not said anything at all.......................
(Inteiruptions)...... Please let me speak,

my friends (Interruptions).......... I can
handle it myself. One thing I would like to
say. Madam. There is a point in quoting
from his speeches. My friend from the other
side is asking why I should quote from his
speeches and I will reply to that. Madam. |
want to quote the honourable Chief
Minister's speech to show the kind of
rhetoric being used by the honourable Mr. N.
T. Rama Rao. He gave a speech in Gauhati
on 13.12.1985 and he says -this is a Hindi
translation of bis speeches, Madam . . .
(Interruptions).

SHRI PARVATHANENI UPENDRA:
He spoke in Hindi... (Interruption.?) ... Ke
spoke in Hindi only.

SHRI VISHVIJIT PRITHVIIT
SINGH: I see. Then I stand corrected. By the
way, Madam, I find it quite remarkable that
the election speeches of the leaders are
published by the State Government. This has
been published by the Suchna and Jan
Sampark Vibhag, and this has been
published at the expense of tha Andhra
Pradesh Government.

SHRI PARVATHANENI UPENDRA:
Mr. Rajiv Gandhi's speeches are also pub-
lished by the Government

[ 8 DEC. 1987]
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SHRI  VISHVIIT PRITHVIJIT
SINGH: No State has ever done it
(Interruptions)... No State has ever done it.
Anyway, let us not highlight that now. Let us
stick to the point. Now, he says in this
speech;
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This is a clear-cut charge against the
Central Government and a very very grave
charge at that. But let me tell you, Madam,
that this is his mildest speech and I have
chosen the mildest speech because I do not
want a violent reaction from the other side. |
want them to hear me: This is the kind of
speeches that have been made and we have
not reacted to it We did not react in 1985 and
we did not react in 1986 and we are not
reacting in 1987. We are not reacting at all. I
find it rather strange, this reaction to the elec-
tion speeches by the honourable Homo
Minister in his personal capacity. And, I must
say. Madam, at this point of time, one thing. I
would like to say that, as a member of the
Congress (I) Party, I know the amount of
good that he has done to the Congress (I)
Party and the results of the Guntur Zilla
Parishad elections have proved it. But I would
like to thank
my honourable friend, Shri Upendra
(Interruptions) ... I would like tO thank my
honourable friend, Shri Upendra, for one
thing. I saw the very pleasant spectacle of
Mr. Upendra eating his own words just now
by saying, "I have not asked for any debate.".
He tried to
eat his own words......... (Interruptions).. .
But let me tell you one thing: I think the
entire party, the entire House, all the
Members of the House, should give him a
standing ovation and thank him for all that he
has asked for and has done because he has
done a great service to the Congres (I)
Party... .(Interruptions).

SHRI PARVATHANENI UPENDRA:
I take it sportingly..(Interruptions) It

aiso exposes the hoHowness of your claims
and the nature of your Govem-ment
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SHRI  VISHVIJIT PRITHVIJIIT
SINGH; Madam, it has aiso been asked why
Mr. Buta Singh did not contradict this. I
would like to tell my friends: Where was the
chance given to Mr. Buta Singh to
contradict?... (Interruptions)... Where was the
chance given to Mr. Buta Singh? The matter
was brought up before Parliament the day it
was reported in Andhra Pradesh. The day it
was reported in Andhra Pradesh it was
brought up before Parliament.

SHRI PARVATHANENI UPENDRA:
The next day.

SHRI VISHVIIT PRITHVIIT
SINGH: We did not know about it and Mr.
Buta Singh did not know about it-Before he
could take note of it, Madam, the matter was
raised as a Special Mention ... (Interruptions)
... Before he could know about it, the matter
had been raised in the House and he had to
rush and there was no time left for him to say
anything. And, Madam,that Special Mention
was converted into a debate. Once a matter is
under the consideration of the House, no
Member can go ont of the House especially
when it concerns him.

PROF. C. LAKSHMANNA (Andhra
Pradesh): If Mr. Bhandare had not intervened,
the matter would have been over that day
itself ... (Interruptions)

THE DEPUTY CHAIRMAN: No
cross-talks, please.

SHRI VISHVIIT PRITHVIIT
SINGH: You cannot lock the stable door
after the horse is stolen.

SHRI PARVATHANENI UPENDRA:
Madam, it is being repeatedly said, we are
repeatedly being charged, that we have not
given any opportunity to the honourable
Home Minister. But he was sitting all through
and so, at any time he could have clarified his
stand. Why should he take three days? ...
(Interruptions)

SHRI BUTA SINGH: What can I do?
(Interruptions). . . The lady Member was
jumping in her seat. (Interruptions. . . The
Members were speaking. (Interrup-tions).
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SHRI PARVATHANENI UPENDRA:
Even now we allow you.

SHRI A. G. KULKARNI (Maharashtra) : 1
hope Mr. Buta Singh will give the reply now.

SHRI VISHVIIT PRITHVIIT
SINGH: Now, Madam, what is the subject-
matter of this debate? What is the subject-
matter of this debate? The subject-matter of
this debate is the headline in newspaper called
'Newstime' published from Hyderabad and
Vijayawada. I do not know what the
circulation of this newspaper is, I do not
know who owns it cr where his sympathies
lie. (Interruptiom).

SHRI PARVATHANENI UPENDRA:
(Andhra Pradesh): He is the Chairman of the
Editors Guild.

SHRI  VISHVIIT PRITHVIIT
SINGH; He must be a friend of yours, Mr.
Upendra?

SHRI PARVATHANENI UPENDRA: He
is a friend of everybody. He is our
friend.

SHRI VISHVIIT PRITHVIIT
SINGH: The headline here is: CM has two
weeks to prove inocence.", with a photograph
of Mr. Buta Singh or a sketch of Mr. Buta
Singh,  looking  slightly  sinister
(Interruptions) Let me correct myself: a
sinister cine-star! (Interruptiom) Anyway, this
was obviously meant just to attract people's
attention. If you read the newspaper, you find
—this is not something which is said by Mr.
Buta Sngh— that it is the High Court which
said that he has two weeks in which to file an
affidavit, to prove 'his innocence And it is
made out: "Buta berates NTR. This is a
populist kind of headline which bas come. You
can imagine the contents of it. And we are
giving a kind of veracity to this newspaper
report, which absolutely is an amazing kind of
situation. Almost every-one got up and kept
quoting: this is th* report, this is what Mr.
Buta Singh said' and that is what Mr. Buta
Singh said, and so on. This we never do. There
is no question of it. (Interruptions) How can
you treat the newspaper report as a factual
report? (Interruptions). 1 find it rather strange.
.. (Interruptions) 1 find it rather strange that
none of the other papers has been quoted here,
except this
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paper. There has been a tremondous amount
of controversy which is still going on about
quotations from the judgment— whether it
was in the judgement, whether it was not in
the judgment, whether it was operative part or
not the operative part, and so on. An editorial
has been quoted from the Times of India"
castigating the hon. Minister of State for
Home Affairs, Mr. Chidambaram. Some
others referred to the "Indian Express" which
has said exactly the same thing, Let me put
the record straight once for all, by quoting
from Mr. Upendra himself the leader of
Ttlugu Desam Party. (Interruptions) I want to
do it once again. I am going to do it once
again. Mr. Upendra said—he is quoting from
the judgement ... (Interruptions) . It was not
the opinion of the ... (Interruptions). It was
the opinion of the court. They finally said:

"The Chief Minister is accountable to
the electorate who holds a watching brief
to prevent mis-performance and misrule by
their elected representatives. It is true, the
moral and ethical standards might differ
from person to person. What might shock
the conscience of one person might not
cause even a stir in the mind of another. It
is for the Chief Minister himself to make
up his mind in regard to the path he should
follow in the face of these allegations. No
gratuitous advice, much less any specific
direction, from this Court is necessary."

I have now quoted the portions left out by
Mr. Upendra, from the portion chosen by him
and accepted by him as the operative part of
the judgment in Writ Petition No. 12425 of
1987 in the Andhra Pradesh High Court. Now
I am going to end by saying just one thing. I
have analysed what the real problem is. The
problem as we see it today is that there are all
kinds of things being said. I was just told that
Mr. N. T. Rama Rao is the one Chief Minster
in the world.... (Interruptions) 1 am not that
old. My ears are not bad. All right. You said
the Chief Minster in India'. In history there
are all kinds of parallels. We come across
parallels where leaders are bom at different
times or in different years and they have
parallel careers and there is a tre-
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mendous amount of parallel between them.
One of the major parallel in the world is
between two leaders of the world today. I
think it is absolutely true. There is a parallel
between President Reagan, the President of
the United States, and Mr. Rama Rao, the
Chief Minister of Andhra Pradesh. Mr.
Reagan was the Governor of a state in the
United States. Mr. Rama Rao is the Chief
Minister of a State in India. Mr. Reagan was a
cinema star, Mr. Rama Rao was also an actor.
Mr. Reagan became the Governor for two
terms. Mr. Rama Rao is the Chief Minister for
second term. Mr. Reagan has gone on to be
the President of the United States. Let me tell
you and I have it on very good authority that
the astrologers have told Mr. Rama Rao and
his party that Mr. Rama Rao is going to be the
Prime Minister of India. That is why they
indulge in all these things. He thinks that it is
by divine right that he need not follow the law
of the land, it is by divine right that he can kill
whomsoever he likes or do whatever he likes.
I may tell you what the astrologers have led
you astray. They are wrong and their
predictions are wrong. Your Telugu Desam
will never come about. (Interruptions). The
people of Andhra Pradesh will throw you out
in the next elections. Thank you.

THE DEPUTY CHAIRMAN: Mr. S. P.
Malaviya. After that, the Minister will speak.

st e www ARl (IR
S3W) : AT Iwearfy S, AT

—— e =l -t

A man is known by theaj@mp@ybe -

keeps.
#few 90 g W& 9 N
A w F—

e sneer 3w # owar g1 faen
nfeox @1 T3 w® A oweAE AT,
IR g Fmw TE A W
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(41 §=1 gww HredE|

gfaga @ wa wWie 3@ Yg AGAl &
® ¥ ag A F4 A Fed, At 69
a1 wivla Al &9, Wiie wR

e wdt F Far §, fadr o AvE
" A% o1 ¥Fd g1 T AR Fre
THH SR &) 3.d ¥ TE0 agaar
7, AP WA, TA IR Avw AT
¥ ATET ¥ O®YT W owNg o1, a1 994
gy ¥ fa—

"I will bear truue faith and allegiance to
the Constitution of India as by law
established, that I will uphold the sov-
ereignty and integrity of India, that I will
duly and faithfully and to the best of my
ability, knowledge and judgement perform
the duties of my office without fear or
favour, affection or ill-will and that I will
uphold the Constitution and the laws."

59 ag Mg WAl A, AT IqA
awT THER FIC W AT Aiw 9w
g # 7 &5 —

"That I will bear true faith and allegiance
to the Constitution of India as by law
established, that I will uphold the
sovereignty and integrity of India, that I
will faithfully discharge my duties as a
Minister of State of Home Affairs and that
I will do right to all manner of people in
accordance with the Constitution and tht
law without fear or favour, affection of ill-
will."

wiAdAT, Wi W AfEa g
ga® 4@ wageaar & g 2

aF w2 g ae, fawt dag
ez m2d 2 1 zwa & we faw,
famst 7w 7t gt wed & AT Awd
gt ¥ wwiz Grez, ar 1 ¥aw S
IS T AL & 97 Wi sy wiwhea
wTar TEar g s arer 5 ¥ gy w@r
g
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"Local Government, that is to say, the
constitution and powers of municipal
corporations, improvement trusts, district
boards, mining settlement authorities and
other local authorities for the purposes of
local self-government  or village
administration."

TEW WAAT 4 g fa 1 faerr vl
wr AAT & A% o ofag & &
=10d § 945 fagdr o sPer
F4 FAF ST TAT T & W TAH
wel W Ty HAT S0 w1 FE o weae
At &) Sfwa 7 sara wrefea s
E ATE TG F o Wt AT F g\
# At fe 2 femere, 1087
FH T AW F gAF AdL A e
aidt w1 AT Y wer o gvaes W
ST wied F wrevla o w1 € gEa
far | <@ ot & @ A A g
2 f@ w18 welr =i 927 fag oft 7@t 9%
Fiaa ardt & mawat 77 a9
A TR FE WG AET AT e
IR T WA 9w 2

"Mr. Buta Singh reportedly said "I have
come to personally watch the situation. No
official or policeman will be allowed to play
with the election process. Whoever tries to
do this will be put out of office Anybody
who tam- pers with the election process will
not be let off. The Central Government will
take strict action."

Twa T TrEFR W ST FAMER
gFine gar @, IEH TH TG T FE
TR

"He had summoned all the district
authorities and issued orders to them to see
that 100 per cent fairness was maintained in
the polling slated, for Thursday. He said
any district or state official who acted
against this would be handled strictly. No
interference in the polling by either the
Chief Minister or any Minister would be
allowed. He said this at meeting after
meeting and
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warned officials of serious consequences in thet |
event of any such interference. He, as the Home
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TR W LEEL K ER’T AT

Minister, had come down to personally monitor the% T 5 & TZ Hel AT g

Guntur election situation, he said."

AT IAF AT ZHU & T AN ZiTER F
St +7a O 2 1 ZF 3EE IR
BrTE :

W7 AT WA HTACE |y FIAT
TAT AT T WL Ty
H“‘T’Efﬁﬂrfrﬁw%mmw
AT wfeg wgwan, g & aww
g e zrarawm?ﬁmm
faw qﬁmaﬁaamquﬁ,

"The Minister who arrived in Guntur on Tuesday IERT AT g q far &t afew Q‘T*ﬂ'

morning to campaign for the Congress-I

w%mmﬁmﬁwsﬁmﬁ

candidate. Dr. Rayapati Srinivas, summoned the f@gzgy a i (Lo TZ el T T

district administrative and police officials to the
inspection bunglow, and gave them 'certain
instructions with a view to allaying the alleged
fears of the Congress-1 voters in the district'.

The Minister himself announced this in the
public meetings he addressed at various places. He
said he had instructed the district authorities to see
that a free and fair polling was ensured. Later,

it was learnt from official sources in Guntur
that the Minister had a meeting with the District
Collector, Mr. Jannath Hussain, the IG of Law and

A7 717 & ead farsa A1 wrfera
27§, AT KA AIAT 4% gUT

m#mvamﬂrﬂ@u -
FE]| Fr AT IS FATR | Talaa
§ W wSAR § ag Wi WA g fa
WA & T wa wArT g A E, 1w
dfaars & seana g HAl F 97 97
qT TEA A ATHAT 8, IAW 9T TAEIA
g Wﬁ?f%l‘f?{fm"?’ﬂrﬁf

Order, Mr. Rajan and the DIG, Mr. Sukumaran."  sqrg#efl & 4z q TEAFT 7 =T arfza

Aragrzgr, T az fATA W @
ar far fam sy & wrea & g w4 o
g1 Tz & 731 0% AreT gEaeq far 2
At #1R # 73T & Mar afeerfo
FT AMMET, TALF ATSOST  HT TAMT,
qufz3z 1fae %1 70T Hw ] I
#1 Frfaw 41 fy agvae w2 @ A
FA7T fAegar 78 2y 2 & gad fans
&7 TAMET T TR, WIT gFAT FEQ
FATRIT 3 AT | T SH AL FT AT
# syt 371 fag ot sy 30 fw
3 F FIT WG WL FT TE TET
Afe? 0w am #rE 2w gy e ®
ZFETT T AT FECH qIA  WOIET
&7 W4T G AT garhasa Sv=2r & )
7 faaza @ a7 dfama & 385 7190
1 EgresT 1 T2 2 fR et @areag
F FedrzanT AT 9ivag F IOT W0
AN IHF AT F FIAA F wAA
TIALET A1 g wiawe Zfaw

qAT TH AW A IR AT W WREAT
FAR TFA

wgrear, WU faqw zg & fw
ST B TET W IR et fran B, 9aw
;rﬂr H A1 semwmn avar Jfgy |
o= w § amar Tearg
g St @ e @iy qrEt & Jar
& HAFT TR FIT T I3 R
Al &, W% qIAT T qF KT IAAC
AT ;AT fzd 1

ot @z fag @ wEnRun, 47 _OF
a==;¥=:rmrfsmq'%, fam @7 T TH
qraA 759 w1 fasd d- 7w E
oF GF faarg & gaw @&ar 4w ) 7
faqdt =pfae-fasa & are @ A3 FEW
Az AERITAT & &\ HF (@0 ara 7 2 "‘-f
¥ HIAT AHA| AT H O9FA, IN AW
sT fRaTs-UFq ¥qS7 7IT T HTHA AT,
Afawa w0 FEAl 2 sn SHH |
syfeq qicafaa 2, 92 7g+ # oA 2
1 21 9% Far AT '}_uﬂ' F 4%
WIT" 42 A5 AT a1 maz {7 9=,
ST 5 AT AT A(D7 TA §IH H AN
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W, FAAAT| YT ag qefFeadr @
fog i sez A, fF w53 & f& 97 15
T & g §, waar Wt qF wgr w4
fear 1 3IR% um 9T 4§ 9@ %‘T
femr g fader,  ag fedrd =2 &,

frda 8, “maddr sy, 3 wgm fa atr
@ ars fec & 9%, (smmam) ..

SHRI V. GOPALSAMY: Hon. Minster,
why don't you make your speech in English?

st g . %E 9V WiuETT g
fg § moii weze® ¥ wF. . (-
ar)

o agawa (N (fazre)
R@W’ .‘.(Eﬂiﬁﬁa)...
Y gwawafy @ arer 2T & afe,
oy &7 oe ) fwar 24

aﬁmﬁv : & uw foe2 v
qETE ArEATAT | AW ar qa a9y wel
feqr T, TAdAT a@W AT ¥ F0T Al
A% (AT AT HMET GHETT 3
oot St wEr UG A, T EAIC
frer & 99 Sff 17 99" Wi FEA F——
w g fqg 1 9 15 ¥4 &
AT AT A% 67 FD A1 FATET | T~
TIE SW T EWI AG g, &rAi A
fasae f@ar Zrn |

ot az fag -

st agoea faw @ SfEa zw
ame 6 9z & fm g2 Frf syfEag
wEAT TE & | ewfay A ST H F
g & g7 sfega grfaieswmd oF awr
oftadw @ @, 9ge Uwm & qret
wSAt § Hiv & 67 @09, dfe
T uaamag"ftﬁmﬂ: fa-re-fam
W FTWIE L W H q qga q A
%1 %01 T2 B3N T 2 H quEr

H HAT § |
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AMFT WA 0 OAMT 9T,
(=) . ..

ot g1 g @ @7 yEAwfw 2
EHTT AMST AFY wrAT A7 wgar | FHAET
AT AN E,  d AW F qw G A
g1 g, St ArfwAany q@T o £
q myz arE o7 71| £ |

st s fawr o daTel, sowT
qaea war 2 | A7 o Trey aqr a1
SgTETEY aWrET € 2 | gwlwg gma

¥& & 7z ww Fife7T f& 7z 5ir us-
difaw ofvads war 8, 9% f&7 72
sEd wwar g fo va Frz o ay gEw
E‘aﬂ"; *ﬁ’l'ﬂ‘ﬁ' gEnH war 2T M fH®a
gz 9% Liq 7TqUTTtT‘H}:aI '”r; :T
& fFa avg & U &%, e fad
OF 1T 99 AT §W W HWeg £ F
99 |4, Ael af 9T §9a & SH
SiR1 e fr & WE T war T 2
afml ggeT sl a 9 §Ev Sy OF
OT “Fd "'_"'E: YAl = 2a g-_ |

Zadl A EM WA [

(sz@wiw) . .. = ww deA T &
Bq qarc § 1 wedwa sesl @ B2
agr aET fa um i Glelvefs o

-

T ¥dargi ) FEh A 799
& o aga far wwe AFw wE ST
AT @ &1 e & A e wen S
& TMWR &1 97 W= 700 o7 92 &1 4t
HTF ST,  HE ATH HET wad| | g
TR WA F ATY H AW as q -
oy TgeT ATfed | sHilET gw R e W
fedicdim #r A 9T s &9 £ |

) a; {&

ai @zt g - W " e
5‘:aurﬂ?q

WHE WA A T
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W Ag AT SHT AN H g M | ;L
T AT o AE ) A @grgEr e &t
wR-5-47 & Az gA o a1 SAh
"5 g1 @ifg 31 ST |

T g5 arg a1 e sar faar waw
ar fop 7 waw gMT AT W oAFd
Foi fag 2\ A F @mwas A
favars & #1T 30 #7 94T T ITHIG
¥ |ro sqT AT TFAT R 1 W 43T
W @ o AAX § a7 3T T &,
IAFT AN FAT qga HaT gAr @ |
FrEaroi S A AF a9 3439 faqr |
Sa=R H3 | 57 ITH OH-0% TR qT
ST & TAT 2 T AH S A1 AW
far F & ga@r O 27 w80 )

saq g A1 78 FgaT Al g fw
T FICT Wawr o7 | gg f4a,
9FT FT G ATl ] AT HAT &7
7t GFT A7 77 g 3w o A 4 fa
At 3T%F AT § Wren ATHA AT TEIEA
¥ g5 an off w7 fRgr ) qF AR
gt fw #1f wm  #Y fawre faaa
TAGHETHAGTIEIZ ) 5% AT
aar e ofawr faafr &1 97 5A 740
w93 gra e 53 o, Sl T 170
famr & WA & %= A # qu a7 A
Fga A A T W FC AT | IRE
w51 2t 4% §aTAw |EF AW g
w98 a1 fr wWm¥ waw 5 7
FEe FT IO £ WMET TS FEAl
2 ? =iz gar & S &t 47 gEer
Fat qF 76T agwar | Argodrgm
gar, @ wyad a<al g fg T &
Z0 warr 937 72T 7 fw oF qfgar ar
w og da 0 OF afgar W O
&M 747 & fware &% T 9w qrEr i
FT qTF | AW AAT HT AL T @
ar |- 35 qEd ¥ wer f@ WL TwEEE
" o g F far owmrg A g
wer we @ 8 | ww A fwmoaE

HEr a€% & W E g, H
g w7 v vg g wfeer dm
g mErF e gl SET WA
a1 F2F X 78T £ | Al g arr q
7Y £ A1 A2 aT0 7 41 gt AT AT

} 44

ﬁ ap iy
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qre frgr | 3 g€ AT A0 AT
mzt & fr 7% e 79 o € frae &
@1 AT, TATE | T GAT 7 T |
5w fz7 d @1 are war fF = EAET
Tienm Zowa wifad | 4w arg WL
Faeg off yowar | AT BET A THAL
w9 #0f wd & 1 S99 g fw 3w
3 Tadi g qdm fafreed, T
TR AT L, GO %‘Hiﬁﬂ“mal
¥ T@agw ¥ g a9 fFEagT @@

srgar g fin 7 et fardmdy w A
g A Sarg

¥T aTAT gAY & W ¥ HIA AT,

gq 2o & faalar av@T 2 i,
sifa geaw o &1 fa% fwar @ar |
& & @41 o BoAY AFAT IAT A
w81 A3 @war | & W IAT T T
ga F U @1 AL g | Far nar f@ |7
wq 4T 0C dZH IR A¥E 1 AFEIT WL
grg fe ga@ama s 7 g
F ar w7 "9T wnwr IEE Faat
78 qIAaT § WK A ETAFAIE | “lwa
Frfore & 1@ g fr 39 aa WE W
qa@gs anF T W &7 A7 A a Eid
© sAMr @ e AWIET 9
5.00 P.M. T T uFmos AT v
&1 gowA g1 a4 | GHIUR
At #r 4 fawa =W, T AT
§ wtAar g Wic aw W1 7 T
am frdr ey =g, fuddr T eI A
fadt o1 & ¥, AL 419 @5 WG
apgglT gar w7 4rg fam wEd ifaez
deq@ Teq Sl FT WAEED FWILE A
gt w1 @y At ead wEw AT ¥
T G AT 70 qengn 40 ) 7 R
@t w  ®Fr gl AW ST
& @ wE o 41 | A
IR 994 7@ F%0 AT JAETm da
garar ) faafeqaa qEf 2 7T T
gear fadt 5 ud wze oA 8, S
qgd %9 FEAId wer 47 W7 HY "
gaar @A o1 foam wwwT 7@
AT WATT AT 47 | F@ T
fazary 21 @@ Ay giewal wr, A
Famem AT, waawt o | 1=
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[+t gz fag)
A& sy fagr SrUAT WX T ANE F
ardf I W, .,

SHR1 PARVATHANENI UPENDRA:
Wrong infiormation.

ot gz fg 2 sie ge A
gasr gr-ae frasidns w9, fafma
W%, Sdfmrew 4%,

SHRI PARVATHANENI

That is all.

ot qz7 fag : Satex @ qU A
0 ar A A AT 0T |
T 37 g0% 7 191 30T Saulli aga
¥ WAL TEA ¥ FR;Y =r3r @ arEge
M FINA Y, AT 77 T 7€t A6
Fegal g a7 8 AT g Iy qISIT T
et wfgal 9% ey Ay g
FEIAW 1E T e AR a‘garcrewr%
{ﬂ‘m & siq ¥ -mim Sear ) Tt

i mifeqt 9% agt & a4 A A A
Fm 95 ] &, gfex nw & ang FHAT
T 05 ¥ W AT AT GRCARER!
ag 9%z gat % (el foely i % =
T A1 "y g% fi H'?-r qfas { w10-
@rat e ww ¥ & ¥ feRew
dtsrede mife 1 ane & ¥ aq0aT wgar
ar & fem st o g F AT
av 5 {55 § w7 A qgr F wze
wrw}u:rwaﬁ:rgfr«far%frrratﬁ
dtien g€ 1 &Y AT ¥ 91 udwA )
qgr T,

SHRI PARVATHANENI UPENDRA:
They have mentioned the villages where you
spoke. (Interruptions) I am telling this for his
information.

- W am g owgEe, uw g
F wdm Ex t:ﬁsm trrizw A i
T SAH FI9T qiEe { a‘m Sy |
# TR0 AT AR 8 a1 FT
agt wrar #i0  dragh & 70 g,
Mg Aaw 3, afeT a3 mwesrar-
e § A gaY Ay a7 fry o

[RAJYA SABHA]

UPENDRA:
They wanted to involve you in the campaign.
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grr fx faadr 12, 13 =g T4 31
FAF UH-TF YEx ARG | afwd
a7 7o fada W Far srg S Aust a
qad waa qust § o Bl &
WA A FEr AT E A AT aTE T
M &1 W IHS T F TFE 1A AT

foiemr Feqa stsameft off 3 fat

=A% I 6 9% q%% 95 1 W #A
W9 q1 TT FT a9 -1T g, afEq w=
a7 FIAT 431 Afvwa FFr FAifn T

et ofmst 4 | aE, S oaw i
Fgl 3T AT #, IF I8 ﬂa?m g

At f6 T F wwAE A, awRE N
F a1t ¥ A7 For 1 Fal fear qr fq, LE
FAFT UE JWAT ae‘r‘r TEM 1 d% 48
ST TR Al f7 %9 08 7z, Ty TH

qiffat # o7 % o # faars saaT
Figft 1 wAEr §RAT OHT A
F Fegr  Togeor & =0 F a1 gWI

fF -
o1, ATAT FTAX
2, THE o1 a8 A40

WIART A0 J =7 T,
ATE T AT IART :rr"r
Tarafes @ff o7 B

F 3Rt Bt # =9 51 2w wadr
TAReA AT ¥ awen | s SR
dr3Eq &5 T Aava gr 0 nE oy #
gy, Taw gax fs ®isr = 2q
FAIET AFAT Z 0 #T T 3w F fgA W
FAl e S I o G e AR E U i
st fafag a1 ?. F7 q4F IFar
EIFT FT AT AGT B, FIF ART WIAAT
f = 2y «fq ‘rﬁ«l P E | wE TN
HTHRT (aqam'ﬁr) I a7 9T JE T
TErE | WY AT Fez 27 TE E | 0T
A1 JrAT wawg og 91 %

SHRI PARVATHANENI UPENDRA:

Laldenga spoke like that when you entered
into an agreement with him.

SHRI P. CHIDAMBARAM: Laldenga.
gave. up, recession.

%ﬁ ot g @ srwE T4

¥4 TEAIET 1 w1 wiEfpEe far o

I A% U u9q giaam %7 73 34T,
A9 9% IS AT

NEGT AT 72 &7, g o5 I64

4

% dlme F ooy
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g fv Teenaw fgasan
1 OF wez  femu %0
A T ZHA TH TR S0 H T WOGATE
TN TR FTCAR A AL | o
a 1@ & el wamm N sl
a8 GG, AW IAH0 E, F AT g g
IARI  TEA ATEr, ATET HA A
SEL TET-

This gentlemen went to Nagaland. They
said; this man goes.

qq TE AT AT TEEIL K ATAIR )
FAH TATETE | WL C HouFo Fo
o F ®&F 9T AL A THTTA A
TET THA T, HEAT § °4F WG
wz 97 & § TR AL T g
AT e Hi ol faw T4 Z AT gAd
g Hag waEATe FAM--HA gAY
S AEATT 3G a1 IEe JE g9 41 |
8 T AUE @A g @ T TH-
T 1 F WAATH FHIUH TAEAT 4T,
IR ZE FE T G ¥ € W AT
TT | WH A HAT A AR oAl
A, TZ &1 AL TG 1 WIF ¥ 9579 §) '
wE Al | IEH Ay W S war ar fE
TP g A I g f5 I
| TRTUA A F COH A Tw0E-
T Y,  THHD HTHUR FAAT 4T
wafaT ag wmfa g%, wufag s€ &
Fowr afre =% fFar ) w9 ¥ @@
q frargmar v agr g e A
gears g1 TE¢ &, IEH TN Sff W
15 FTOE &7 WA SATH BrEd T
& e sgroan g S afe g faar
qfers wifen i fs wivd w3w & qaw
Gl HERA W GAW g A F FAA
& aaTfa® 15 wE F1 wyw AT B
FTET WA WHE T T a7 3T LW
wgfear ? #awgrargo &, afw
wrEamoil Sl F qE FE a7 S § |
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SHRI PARVATHANENI UPENDRA:
It is one year old. After that election!
were held. People have decided.

e, Fv g faar, w1 ow= # oA
waAT # B gur ar 48 {= w7 foan
at wmd ¥ Faems 99)-a%) sfaat
g FT 3T |

W4T, IH) @ H WAl =
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SHRI PARVATHANENI UPENDRA:
They had a candidate also in Guntur.

T ag a1 A
T AFAT T WIE | ITAH FEr
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-_SHRI PARVATHANENI UPENDRA: On
a point of order, Madam. (Interruptions)

THE DEPUTY CHAIRMAN: Order
please.

SHRI PARVATHANENI UPENDRA: The
question is that we are discussing the Home
Minister's utterance. (Interruptions) Let me
complete.

SHRI P. CHIDAMBARAM: That is an
old story.

SHRI PARVATHANENI UPENDRA:

Hear me; please.  If the same expressions
were given by any osher party, in support
ention he can quote them. Ion to that.
Whatever has the newspaper and what-

if any other party perfectly within his right to
say. "I am not alone, somebody celse has
also said it", but you cannot bring in
new things and new newspaper reports which
somebody else has said.. No, no, in that
case, whatever has been csaid against Mr.
Rajiv Gandhi and  this Government, I could
have quoted in my Special  Mention.
Would you have allowed it? You give a
ruling on this.

SHRI V. GOPALSAMY: Madam, the
issue before this House which we are
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discussing is the reported speech of Mr. Buta
Singh  against the Andhra  Pradesh
Government and Mr. N. T. Rama Rao, the
Chief Minsiter, and the point we hav© made
is that the Home Minister should not have
made any scathing attack against the
Governmnt, whether it is true or not. Now the
Home Minister should not quote the speeches
and other things made by some people or by
some political parties agianst the Chief
Minister. He should not quote speeches
against the Chief Minsiter, He cannot quote
speeches made by other against the Chief
Minister of Andhra Pradesh. This ocasion
should not be used once again to do what he
did there in Guntur. He should not be allowed
to do it here.

' THE DEPUTY CHAIRMAN: There is no
point of order.
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THE DEPUTY CHAIRMAN: No point of
order.
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SHRI PARVATHANENI UPENDRA: Is
it a tamasha? Why are you allowing such
things.?
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THE DEPUTY CHAIRMAN: No point of
order. Please sit down.
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THE DEPUTY CHAIRMAN: Please, You
cannot now reopen these things.
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e I . —
SHRI V. GOPALSAMY; Madam, the
Home Minister should not criticise
( Interruptions )

e S

SHRI PARVAHANENI UPENDRA:
I am on a point of order. This was not in his

remark. Why is he going outside the ambit of

the entire discussion? (Interruptions) No, no,
you must give your ruling. It is not a question
of laughing. We are patiently listening to him.
If he goes outside the ambit, it will be bad.

THE DEPUTY CHAIRMAN: Mr. Upedra,
please sit down. (Interruptions)

SHRI PARVAHANENI UPENDRA: This
can be done in the Andhra Pradesh Assembly
also, rememberr that Mr. Home Minister.
Whatever you are telling, please mind your
words. Otherwise there will be a return drama
in the Andhra Pradesh Assembly. Don't
think you have gota

[RAJYA SABHA]
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majority here and you can shout us down. There
will be a return trouble in the State Assembly. I am
telling you, please mind) your words, Mr. Home
Minister.  (.Interruptions) =~ Madam  Deputy
Chairman, I will not allow him to expand the
ambit of his discussion. Let him deny or justify his
remarks. If he has to justify, let him justify or deny
them. He started denying as an innocent man and
he has started an attack now. If he has the guts let
him justify all the remarks or he should deny as an
innocent man. (Interruptions)

PROF. C. LAKSHMANNA: Are you
throwing the rules to the winds?

SHRI PARVAHANENI UPENDRA: You
should not allow that kind of a thing.
(Interruptions) Is he giving a political speech
here? Is he Home Minister or a politician here?
We will not allow it.

SHRI V. GOPALSAMY: The Home Minister
has stooped to so low a level. It is very unfortunate.
The Home Minister has... (Interruptions) You were
telling we should remain in good relations and he
started speaking like this. Is it the way the Home
Minister should speak? He has stooped to such a
low level. (Interruptions)

PROF. C. LAKSHMANNA: I would like to ask
for your ruling whether you have... (Interruptions)

AN HON. MEMBER: Under what rule?

PROF. C. LAKSHMANNA: Under Rule 238.
(Interruptions)

a7 ELY fn?' ELEH feelaz
&) =37 7 s 2 T & o
. ."anam:r‘ :
THE DEPUTY CHAIRMAN; Listen
now. Please sit down. The whole sub
ject matter of discussion is allegations
against the Chief Minister. No (In

terruptions)

SHRI PARVATHANENI UPENDRA: No. It is an

allegation against the Home Minister. What is this you
are saying? Here you are changing the complexion on
the debate. What is this? You cannot change the
complexion of the debate. You please be fair.
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It is not the way to conduct the House. You
are changing this debate against the Chief
Minister. (Interruptions)

THE DEPUTY CHAIRMAN; Listen, you
say whatever appeared in the paper...
(Intemiptions) Please listen. Whatever
appeared in the newspaper, on that basis the
whole discussion is taking place. And
whatever has appeared is about the alleged
allegations made by the Home Minister'
against the Chief Minister of Andhra Pradesh.
Now, during that when in his reply if he
makes a mention about any allegation and
about the Chief Minister, how can you avoid
that?

SHRI PARVATHANENI UPENDRA:
How can it be? You are swallowing your own
remarks. On that day you said nothing
beyond the reports will go. You set these
parameters yourself. You are swallowing
your own words.

SHRI V. GOPALSAMY: Whether he has
made any such allegations or nor, that is the
question.  Either accept or deny it.
(Interruptions)

7Y AEETE OF (S TR AR
(mr=er g%or) @ /Y W 9T X war
2z W B owm WY, A AW
# o qEf AT & T 97 Fnad |
(=m=av)
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A41d aqd AfleT 07 o F™ F
q¥ HFIW WT IAF TT & IRl
FAT WT Fua B 3 :.':

TN AET § o oAmo E w3 AT
71T |

SHRI MIRZA IRSHADBAIG (Gujarat):
We want to know the facts.

SHRI A. G. KULKARNI: I want guidance
from the Chair, Madam, we have discussed
this matter enough for the last three days. It
was agreed in a private discussion with all our
friends that we shall finish matter today.
Now I would
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omy request you to see that this discussion
takes place with some decorum and prestige
of the Rajya Sabha. I would request Mr. P.
Upendra...

SHRI PARVATHANENI UPENDRA:
Why you should request me? You request the
Minister and the Government of India.

SHRI A. G. KULKARNI: Mr.

Upendra has invited all these troubles.
Madam, when the camel has got into the tent,
the inmates had to come out. Mr. Upendra is
unnecessarily disturbed. For heaven's sake be
a sportive Member I would request all my
friends and Mr. Buta singh also that he should
rise to the occasion and give a reply as to
what actually happened. We are interested in
listening to him. (Interruptions)

SHRI PUTTAPAGA RADHAKRISHNA:
Madam, [ am on a point of order.

SHRI DIPEN GHOSH (West Bengal):
Madam Deputy Chairman, it. is true that, as
you have stated, Mr P. Upendra has submitted
a special mention on the basis of certain
alleged remarks made by the Home Minister,
Mr Buta Singh in Guntur (Interruptions) And
while discussing this issue it is true that
Members had the liberty to bring in various
other issues linking them with the main point
as you have given rulings on various
occasions during the last three days. If you
consult the proceedings you will find also that
there are remarks allegedly been made by
Mr. Buta Singh. He started with saying that it
was hearsay and this was not taken as gospel
truth. So we expected, at least I expected that
one by one either he will say "no, I have not
said it" or "I have said this way and this
was not correct reporting” or he  would
even say "yes, I had stated it and this is the
basis on which I had stated it."

AN HON. MEMBER: That is what he is
saying. (Intemiptions)

SHRI DIPEN GHOSH: Mr Buta Singh,
please bear with me for a minute. Madam,
may I know whether the Home Minister will
be allowed to bring in new allegations?  If
so, then the question will
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THE DEPUTY CHAIRMAN: No
question about that.

SHR1 PARVATHANENI UPENDRA:
If he brings in new factors, I must be given a
chance to reply.

SHRI DIPEN GHOSH; Let Mr. Upendra
be given the right to reply.

SHRI V. GOPALSAMY: The Home
Minister should not be allowed to use this
opportunity.

SHRI M. S. GURUPADASWAMY
(Karnataka): May I make a submission? My
understanding of the whole debate was that
the focus is mainly on the speech, made by the
Home Minister in Guntur. So he began righlly
so. He began his speech by denying it. He
denied it. He has not made it. So having done
that he justified his speech indirectly by
referring to others. He is justifying. I am just
warning him.. .(Interruptions). 1 am just
warning you. He is justifying his speech. Let
him not do that.

SHRI PARVATHANENI UPENDRA:
Madam, if the Home Minister transgresses the
limits of the debate on the parameters you
have put, then either you give me a right to
reply or we will not allow him to speak.
(Interruption).
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PROF. C. LAKSHMANNA Madam
Deputy Chairman, I would like the discussion
to take place within the parameters of the
Order Paper and if either the Home Minister
or any Member exceeds that boundary. I mean
what has been stated in the Order Paper, then
the person who has initiated the discussion
should have a right to reply.

THE DEPUTY CHAIRMAN; No.

SHRI PARVATHANENI UPENDRA:
Why no? (Interruptions). Madam Deputy
Chairman, one day, you give one ruling and
the next day, you change it. What is that?
Yesterday, you gave one ruling. Today, you
have changed.

THE DEPUTY CHAIRMAN; No, no, I
have not changed. You have changed.

PROF. C. LAKSHMANNA: Let me
finish.  (Interruptions).

SHRI PARVATHANENT UPENDRA:
Yes, you have changed.

PROF. C. LAKSHMANNA: What is-the Order
Paper? The Order Paper says: Further
Discussion on the Union; Home Minister's
reported statements during the Zila Parishad
election campaign in Guntur, Andhra Pradesh
raised on the 3rd December, 1987. This is what
has been stated in the Order Paper. Therefore,
the entire frame of discussion should be on the
reported statement of the Home Minister. But if
the Home Minister thinks that it is bis privilege
to go beyond what has been stated by him and
brings in other material, then the person who
has initiated the discussion, should have a right
to reply. (Interruptions)

SHRI PUTTAPAGA RADHAKRISH-
NA: Madam, [ am on a point of order.

THE DEPUTY CHAIRMAN: No.



341 Reported Remarks of
Home Minister

St qz Ty 4R 7@ T
ROT & QLA 4r a1 9% 9T fyae
¥ gm gr war 1 fTew w f{Er
4 wiAI Ag Fg_ag, -
ad a4 far W) 9 &y ?Tr“’r UES
™ @ g 5 owdr aw o T7 @
g A WA qE g, A v arsy
g9% a@gaifnal T WE, SaF 9rer
i fFar g @ miod sl
TRTT A F T F osgfEaga w7
g T g @ 7 wm W amw
qAT F, WAL FAT AT TWHUT SV
AT awmare §7., . (suauw)

St qE@Aft I : T A1 7
fean wware &1, . (sAeaA)

-

st @ fag : T owTh sy
&l A E wAT AR/ wAw g fF
T ®g T =mF T aw fa7e T
Tl 2. . (mm:r) :r‘rau‘, "I A
gANT [ wwaT WET e Wt ..
(wam)tmiﬁf*"rrr%ﬂa"r
IEE AT W AFFAT FEAT T2 @
%l HI TrE 3{1‘ T AF qREr 27|
7% ot qrf E, awaT 2, F1% gt
TE O 77 a8 P a7 dra
fastr T ;e wZw W q T
woaary & 37 W o4 ¥ Wy
qA F O AT A FT A WL TN
T & dwiami ¥ oa=m ¥ few
T AEd .. (Fwaw) waer wiman
(zrxam) -rf- v qromg (vw) F
Al #gr 9T 43 @ # s 4w

ST St (mmm) 7w 6

qrETq F1 o 2N e o

qTIT OAT R Ll

w7 A1 Wify T 9w woIw
.(eaar.tm)

SHRI PARVATHANENI UPENDRA:
Madam, again my objection is how it is
relevant?  You must give a ruling.

THE DEPUTY CHAIRMAN; I am giving
aruling.  Listen now.
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SHRI PARVATHANENI UPENDRA:
Is it a part of this debate? How is it
relevant now?  You must give a ruling.

THE DEPUTY CHAIRMAN: Listen now.
I am giving my ruling. While making your
point, you also made some points.
(Interruptions). If it was so straight . . .
(Interruptions) Every now and then you say
let the Home Minister say against it and
everything will be over (Interruptions)
Therefore, listen. (Interruptions) He is
making his point. Why are you not allowing
him? (Interruptions) .

SHRI PARVATHANENI UPENDRA: 1
did not refer to Mr. Jyoti Basu.

THE DEPUTY CHAIRMAN: You also
made a lot of references in your speech.

SHRI PARVATHANENI UPENDRA:
No, Did I refer to Reagan and Mar
garet Thatcher? (Interruptions) What
are you talking?

THE DEPUTY CHAIRMAN: You make
certain references. (Interruptions) .

SHRI PARVATHANENI UPENDRA:
Please do not misquote. ~ You are partisan.

THE DEPUTY CHAIRMAN: No.

SHRI PARVATHANENI UPENDRA:
Yes, of course.  (Interruptions).

THE DEPUTY CHAIRMAN: This is
wrong. What you are saying is completely
wrong. (Interruptions) Let him make his
point. He is making his point. (Interruptions)

SHRI V. GOPALSAMY: The whole
mudslinging is done at the instance of Mr.
Rajiv Gandhi. (Interruptions)

s ¥ Sy oTm oaeT 7 :
frafa 2, =9 a7 ¥ T2 &
g o 1\ g g% €. .. (swawm)
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SHRI PARVATHANENI UPENDRA:

Please, tell me how it is relevant. How
what you said in Guntur is relevant to what ;
Mr. Jyoti Basu said. (Interruptions) If you
want a discussion, we will have it. ~ We will
give pur reply.

ot gzr Tag : gz fewama wE
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7 SHRI PARVATHANENI UPENDRA: We
71did not object to Mr. Vengal Rao. We did not

object to Mr. Chidambaram's speech. Did we
object? (Interruption)

SHRI BUTA SINGH; Take it lightly.
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President. What is wrong in going to
President?
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SHRI PARVATHANENI UPENDRA: If
want a political discussion, come outside. I
prepared to argue with him. Come on. Do not
this House.  (Interruption)

B oot aer fog : a8 @9 fam..
(waam) 77 Fenor afamr ..
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SHRI PARVATHANENI UPENDRA: I can read
11 J. B. Patnaik's history. Will you allow? I have

juicy stories. I will read. So many things will come
out tomorrow. You cannot prevent. (Interruptions)

Once she has given a ruling that the Chief Minister

can be discussed, we will take full advantage of it.
Tomorrow you will have so many skeletons from the
cupboards of Chief Ministers. We have got hundreds
of things (Interruptions)
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SHRI PARVATHANENI UPENDRA:
Rajiv Gandhi has given a certificate to
himself that he is an honest man, that he has
not taken any bribe. Shamlessly he has taken
a certificate from Bofors.

ot gz fag : 7 gmwwr g fw
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SHRI V. GOPALSAMY: Mr. Home
Minister, you should not throw more garbage
on a State Government using this opportunity.

it am fgg: § AE Ik an
A aTRAATE Wk AH w® W

SHRI P. CHIDAMBARAM: He is quoting
jyoti Basu. (Interruption) Yesterday you
quoted; the day before yesterday I quoted ...

SHRI DIPJEN GHOSH: Sometimes, we
know, the devil quotes scriptures. I wel come
you quoting Jyoti Basu and defending
yourself. The devil quoting scriptures ..

SHRI P. CHIDAMBARAM; Thank you.

"Land Ceiling Act has been in use more
for its violation than implementation" ...

SHRI PARVATHANENI UPENDRA:

ot az fag : wWEy ar o Fsr
RAAT ¥, . (WAMA) AT JT AT
FAFT &, WOAT FT aGr WA F
Fw sEaaq o, 7@ wTIA &
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SHRI DIPEN GHOSH; There are stinking
skeletons in your cupboards.
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What is this happening? Will you al-
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low this? Mr. Home Minister, you speak
about what you had said there, you justify
what you had said.

SHRI M.S. GURUPADASWAMY:
The Home Minister is discussing about the
entire State. That is wrong, objectionable.
You cannot discuss the State Governments
here. ~What are you doing?

SHRI PARVATHANENI UPENDRA:
Madam, you guide him. Do you allow him
like his?

st wew fagrd am@Er (A

NAW) : FERYT Ag W0 N @ L, W
A vl FT @R

IqEAMf ;. oW S, L
T SATET SEFVE g Fn o
FT Wa &g )

SHRI MURASOLI MARAN: How can
they discuss the State Governments here?
You should give your ruling.

SHRI LAL K. ADVANI: What has the
Land Ceiling Act to do with the Guntur
speech?

SHRI DIPEN GHOSH: Let us discuss how
the Land Ceiling Act is being implemented in
U.P. in Madhya Pradesh.

SHRI V. GOPALSAMY: Jungle law
prevails in Bihar.

st g=m fag : wEw@ar, I OF
foon & fF e ¥ FET £ AU
faasr Foitfenr oy fAasa o
T FT WX A™ T FA

Iy A7 T faug 4 wa § #T FF
s AT ¥ =97 &Y AEr | waw A
AT T J
qET FHAT, ?
TALN Al

& o1 =g

FEAT AT i

F fau Fw 1 4 Mo
(sgq=eis ) 4 I { =T FrEamir
AT 7 FE OSE T " gg Wl
fraer wramm T dSlEE T4
e R O 1 A 1
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[ 37 fag)
: - Buta Singh is removed from the body of the speech,
g w7 %1 mfear  TEvEEEE S

= - . .. . Whatimpression this speech would create on one's
Z §%Fd & TR0 G0 & AL K AT mind,
¥ F5 Fg W AE AW, WHAT

cxligal 0 AT AR AW G, ot @z feg o wd owmew 2,
=l At g oaar 2 0. .. (suaaw) Wmﬂﬁﬁlﬁaﬁaﬁw
SHRI PUTTAPAGA RADHAKRISHNA: #T&T &1fdd & |

This is another irrelevant thing. He wants to

sidetrack the issue. SHRI M. S. GURUPADASWAMY: What

THE DEPUTY CHAIRMAN: Ttis impression will it have on one's mind? This is what I
said . . . (Interruptions) ... The record is there ...

(Interruptions) ... The record is there and it will show

what I said. I said, if the name is removed, nobody
would call this speech as a speech delivered by a
cultured person ... (Interruptions).

the cardinal principle of democracy that you
have to be tolerant to the views of others.

& & v Wi dufew @1 v £ 7 SHRI P. CHIDAMBARAM: Itis  an
ingenious way of saying. We are all simple people
T TWE - ST 3T, FT and we do not have your ingenuity.

FE Wiw W ogw faar #7200

ﬁs
54

SHRI PARVATHANENI UPENDRA: A Y @z fag @ wE vATw A€
few jokes are allowed, but you cannot enlarge TEY, AT WIOE 9T A0 FRT aEr Al
on them. #F oo TR gafae omE 9% S

qr =@z @ fean, & =H a0 A,
) JITE FAT SPET WITE 9T 1 Al

i %ﬁ H“'ET ﬁ“l_a’ 1 'E.TﬁT el T W{é‘[ = 64 ',‘:ﬁ‘ 1 WEE
F AR A A7 T I W GE TS frafdi & ar® ¥ Far 9T, o BF
@it wgw ffeat & fao g L. ¥ ¢ wEr 2 2, fawwr ww Ak

(mmemr) ..., WY WE EWr ) Ug T v

SHRI M. S. GURUPADASWAMY: How is it 1\ i & &1 %0 [F-0F &1
relevant here? q FqAT Al faw fawar & &

SHRI P. CHIDAMBARAM: Whatever he says
is irrelevant and whatever you people say is all

relevant? What is this? LT 8 f‘ﬁ'{ F’ I LR ':.'_"t!i-gﬁ' T
o & arn F fau owEr @ —
st mm feg WY, IR MR T A A T qEdT & e
Tfedz T, Wﬁﬁ'f{?f N forar & =g fom, gt & s a3l
Fal, TSThes FEl, I g7 afT
gz fear 2 fo w@ 39 @ AT 2 s (K} ...
(s=uw) . . . A Wi aee-IT
Tz omE o F7T T & wEew
SHRI. M. S. GURUPADASWAMY: ﬁm ¥ B OIoe r—l—n T?"TF-" [
On a point of order.  Ididriot  call
him .... (Intermiptions) ... Just a SHRI M. S. GURUPADASWAMY: It
minute ... (Interruptions) ... Just aminute. applies more to you than to anybody else.

I said, if the name of Mr.
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SHRIM. S. GURUPADASWAMY: May I
tell my friend that we have to learn
opportunism from them only? SHRI PARVATHANENI UPENDRA:
Why don't you ban that? If you are convinced that
that party is an anti-national party, why did you
allow them to contest the elections? .
(Interruptions) .... What action did you take? . (In-
terruptions) ... What action are you taking? Is it not
recognised by the Election Commission? . . .
(Interruptions) .. . Have you banned it? Is it a
banned party? Then, what action are you taking?

PROF. C. LAKSHMANNA; You are the Home
Minister. If it is anti-national what action have you
taken? . .. (Interruptions) ...

SHRI PARVATHANENI UPENDRA: You are
the Home Minister. What action are you taking?

SHRI PARVATHANENI UPENDRA:
What you are telling is that it is from our

paper. It is notour paper ... (Inter-
ruptions) . .. SHRI PARVATHANENI UPENDRA: I did not

SHRI BUTA SINGH: That shows how say that.
deeply he is involved in the Telugu Desam

politics. Y Cy far ;W 3 % Sﬁ EXd]
fiF #% TEEITOFERE L AR S41Ezat
BTy f<u &

PROF. C. LAKSHMANNA; We stand by that.
Of course, yes. (Interruptions)
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IJYTRIET ¢ dI 4T owIT rE
0% arg & far 33 gE
CEANE
SHRI BUTA SINGH: "In Haryana also he
advocates separatism and casteist feelings.

JJr AE

IH| #aq § ag v fo gfwanm,
AW HT AFAE TAFNG § T A%
agl TIfETE WHE AT AR Tw AT
frarse 1 7% F7r @ I
g fzar @gd 3T w70 F 20
7 9z wgq # 5 g faw
qfz7i9d) wzfmaer faar 911 39 qEy
;ir ?T‘T T § F7r FzwT faar war
wr'hyF this felow goes to Nagaland Then "he
stolen crores of rupees from income-tax. He
acquired crores of rupees worth property."

o=
45

Z 47 i A1 Y 9 qUHEET
fael wft 0 ot ww a® 97 @,
#1 T3 % ¥ 917 = foo F -
(Interruptions) 1 am not saying this, The

Andhra Pradesh High Court has said all this."

SHRI ATAL BEHARI
Not by the court.

VAJPAYEE:

SHRI PARVATHANENI UPENDRA:
By the petitioner, (Interruptions)

SHRI BUTA SINGH; Then, "He, as the
Home Minister, had come down to personally
monitor the Guntur election... Anybody who
tampers with the election process will not be
let off. The Central Government will take
strict action."
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Regarding the Guntur election, "I have
come to personally watch the situation. No
official or policeman will be allowed to play

with the election process." (Interruptions)

[RAJYA SABHA]

Shri Buta Singh 352

Andhra Pradesh

SHRI PARVATHANENI UPENDRA:

You are a Central Minister.

= F T A7 92 5 Tz #2[ z1rr | though you misbehave, we always observe courtesy.
) We call you for lunches and dinners. And our

officers call on you. (Inteiruptions)

nas
nas

ot g2 fog : Az w7 Ao
I FT @ OE oAl B Tad ad
FZ T AMA gw Iez vy F
F1§ ol qEf 27w faere qA1A

FA # mgrEar ¥fso

TAH AW WY WS qIFET FE

RUCEE il DTN (i - 4
woqr . 7 od) @ fg o ¥y
a ol warfag wa g 37 4T
# o 7df mrsv 7 & g fafaeee
FLoaE % 3g 2 fF 9w am
g K1 UST AT FN, qg Fee
T7F1% g1 = fqepy T3@ F7@z |
Then: "He reminded that the rules governing
the conduct of elections did not come under
the purview of the State Government but was
under the Centre and warned that the Centre
would' he forced to intervene to ensure free
and fair election if any foul play was
noticed." (Interruptions)

A AT wrr 9 1 FY wRIE -

It is my duty to caution the State Gov-
ernment (Intermiptions) why not? When I
have received serious complaints, when on a
day prior to our going theve a bomb was
hurled at the public meeting of Shri Vengal
Rao my distinguished colleague and former
Chief Minister of Andhra Pradesh
(Interrup/ions)

PROF. C. LAKSHMANNA: Did you
forward it to the State Home Minister?
(Interruptions)

SHRI PARVATHANENI UPENDRA: I
appeal to the Home Minister that up to now

what you have said is enough. Stop here. It
will be nice.  (Interruptions)
off @z Vg : wEwRAT B A0S

zrrasr@raarzgrg1€ﬁ’§ﬂ ¥
I & T AAAT

... (TmEEW) ..

Even
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Fyqamia : =9
BT T7 TAAT |

qAq-A9 7

ot Az fag : ITE A F THIST
= giemrg & f5 fraw =ie faai
T 377 f5T Iag7 ® Fa0 T w40
T &) afz aq 7€ 7 g fuo
g =W -qd Ars. faar war g
AT % IA qrat &0 sr@lFer wwfag
ZIT0 1 OF Fqrew qAA F whaad
7 oM o5 27 ¥ 4R S0 FM@T
AT IR AT AAAra awar q
14t TIN TF AT, aufsat, &,
# BZI FJ0Z7 g T T4 g UST
¥ g %, = agr o A I
#1, Fsa1 ot =r g1, Fgr gaErd
ECE 1 O A (o I 1 G
favgre atedg 7 a0 gr0 afz 993
faar 77 & it A7 a7 70 a7
qT qEFY WF & AMTT AW Fw B
Tq A T X F ...

SHRI DIPEN GHOSH; We had  the
experience of what you did during 1972.

samiag: a1 7C ama A
fara¥ o4 37 &1, 24 |
1 §7 =2z 734z w1 wrde Faar
T H ATH FET JAT F AT
¥ or fz1 0g7 o fa7 T fwsad
qiqf 42 Ha AT &z qadds
1 od w3 gafAT #F aed
T FOFIE ETAT q40  FwAr)

ot wza fagdt wdd A
@ g T

ot 7T T@z : AT T A AR
F AR A FF T | F7 IR
T F A § IR 9@ # Afaa
Fadwzag g7 fefrrew
T 79 & A 73 ¥ forr o
T wgn 5 Arrda & faa
a8 qIT 93 9T AT TIRT
IAT QT FfZT ) AT F AqeM
IR AIfIx # a4 gif afz
gT 6 1 FF aterval
T3 deqrai # My AT | w9 7@
2w w0 s;fy J, owary 9@ &y,
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